i
‘ak"i. e

kot

®

AT HYDERABAD

CRIGINAL_APPLICATION NG.404/90 o

e T e g o LD e i A o S o A 51 S e A S A s g G s [ e

DAYE OF ORUER 1  03-07-1337,

— 4 -

e e o - e T 1 S Y L -

Betuesn i=

Top Bahadur

F.Panduranga

And
Tho Union of Ipdie,
reps by Secretery, .
w/e Finance, (Dept. of Revenuo),
Covt. of lndiu, Ngrth Dleck,
New Uaolhi,

The Commissioner of Central
gxcise, Basheerbagh, Hyd-25.

Coungel for the Applicdants : Shri

Counpel Por tho Reapondonte & Ghri

B

Poronae WS é

[N THE CENTRAL AGMINISTRATIVE TRIBUNAL 1t HYJERASADHENGH,

V’(Sg :
%:g 'I?
it Ly
1 (; )

1}
9

2

L

AV Vo
Wy, AR

s Applicents

«» Raspondents

LW Vittal

28 N\

oy SRS

TRbap g

Fv s

V.Rte joghwar Rau, LOEL

THE RON'ELE SHRYI R.RANGARA JAN : MEMEER  (A)

(order per Kon'ble Stri R.Rangarajan, Member (n)

L 2‘

=3

)




- they fulPill the conditions laid down intha memorandum dt,’

‘Lebovers/working 8 hours per/ now. Sub para (1) of para=-4 of

- fmemorandum dt,10-9-93 indicates tha conditions fPor granting tem-

-3-@ | é‘a

in tne payment cf monthly salary,
4, The medn contention of thg applicants in this DA {s that

&

10-9-93 fPor bringing them on temporary status from the date of

A

issue of that memorandum .

S¢ A reply has béen filed by the regpondente, The maln cone
tention of thy respondents in denying them tho temporary status

13 due to the fact that thu above schemg ysas ammandad by. oi'fFice

memorandum No.49014/2/93-t.'att\.. (C) dt.12-7-94 (Annexure R=-1 tg thF

. amandead
codntar), ARs par / mginar andum tha temporary stetus con wo
only ‘
rant.d/to thuse uho were Unguged on Leing eponsored by thu

wer &
Employnent Exchange, As the applicants / ot 8ponsorad Ly the

employﬁunt Exchange, they aru not wligilbilu for grunt of tenporary
gtatus under the g:hame dt.10-9-93. 1Tnhe seﬁund contention of,
the respondents is that tﬁe applicant cannot rely onthe Judgement
dt,30-6-94 in 0A 697/91 as the applizants are not partiss to that
OA. Hence they cannot be glven the relief as grantcd in the
Judgemant in OR 697/91, The various contentions were aﬁalysed as

below. ., :=
The office memorandum dt,10~9-93 Clearly stipulates

the condition Por granting temporary atatus to casual labourers.

It 48 an admnitted fact that the applicants were engaged as Casual
and are gay continuously till

Porsry stutus to the casual labourers working for 8 hours per
day. This para is re produced belouw :-

4. Temporary Status

\i\\///" (1)Temporary status would be conferred

.0‘.4.




only to those sponsored by the Employment Exchange, the appfiCQnts

'be read in conjunction uith earlier memorandum dt.10-9-93 by which

on all casusl lsbourers whu are in employment
on the date of issve of this memorandum and who

days in the case of offices o.serving 5 day week).
In terms of the ebove para, the casual laboﬁrers should be in
service on 1-9=93, the date on vhich th. schema ceme into force
ﬁnd Ehu quaual labourers shpould havu bLeun angﬁgad for a period
6f 240 days to grenl thum twmporary ototus, The applicante in
thin OA werw enysged in 1590 and 1009 ruspoctively and it le an
sdmitted fact that they are working cuntinuously from that date.

Hercw thore iu oo doubt Lhal the ap,.licents hed worked for 240 |
days ealiller to tha introductionol scheie with effect from 1-9-93?
It ig also en admitted fact that both the epplicants were in ser=-,
vice on 1~9-93, Hence the applicents complied with the conditions
fuily ond ere eligivle for gremt ol tewporarny atatus.
7 The only reason given for not granting temporary stetus
is thst they were not engaywd On wwaiiy spoﬁsored by the Emoloynent
Exchoenne. Ao tho subsaguent ammencient by office mamorandum

d¢t.12-7-94 stipulates that the temporary status can be granted

vere denied the grant of temporery status. The learned-counsel

for the respondents submit that the memorandum dt 412=7=94 ghould

the scheme was introduced. ihis contention is nut o very valld
ong, By reading the later memorandum dt.12-7=94 along with

mamorandum dt.10=-9=-93, the vestsd right sccrued to tham is taken

away without any justification. Such a denial of the rights

alraady accrued by s later memcrsndum is to be struck down as

. have rundered e continuous service of at lewest -
i \v
one ysar which means that thay must have been AN
engaged For o period of at lsast 240 daye (206 T

arbitrary of constitutional rights under Article 14 and hance

. .!.S.
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the later mamor andum cannot be given ratrospective affect

(sutnority 1989 (9) ATC 773 - Haribeny Misre & others Ve,
ﬁa&iumy Bgard & Others and AIR 1964 SC 1511 - Mat.Rafigquenne ssa
and othars Va. Lal Bahadur Chetrl & Others) . ‘Thia amendinent
came inte offuct only from thu dote of ioou of the mamor endum. .
Be The lesrned counsel for the respondants brought to
my notlcw pura=11 of tﬁu mumurunﬂum it ,10=9=93 whareim it ia

atated that "gepartment of Uersonnel & Treining will have powers

to wake amend.enls Or relax eny of tha provisions in the s heme |
that we, bo considered neceosaly frum Lime Lo Cimg",s  Inview of
£y awbUR pProvisiong in the memocandum at . 10=-9-83, the respondents

Can grmend, the earlier memo by 8 later memo giving retrospective
, |

piiwcl Lo bhu Tubyl muig Foum L dole of iosue of firat mempran-
|

dum. The above guotud provisionyg in the nenorangun dte1U=9-53

docn not stete that the later arencments if any will come into
force from the initisl date of {ntroduction of the scheme, 1t
MLT@ly 9uy9 thet tha Department of Persorsl & Treining heve pouc%s

to amend the provisiong of thu schuame dt .10=9-93, 1 have 0D
\

doubt about the ﬁouars of the Uzpartment of vprsonal & Treining

: i
tg modify the schems to suit the needs, H,wever 4as observed
gar lier that such amendments will have only prospective effect
ard in no way permit the respondents to giue'ratr09pectiue effakt.
Mance ths contention that gus to 1994 smendment the benefit of
thgy scheme dt.10-9-93 cannot De extended to the epplicants has
tg be rejucted. ‘As'the spplicants were in service as on 1= 363

ang Pulfilled the conditions for grant of temporsry status as ¢n

that crucisl date, thsy should be brought on temporary status
7 [
irrespective of the fact uhethar any amendment was made later

theigsue of the {initial memorandum of the scheme, Such aménd-

ll.6.‘




widd

"Tribunal in DA 697/91 submit that tha applicants in that DA

L ® \\ &

-mantes will have oﬁly propective affect,

\

9. The applicanta rulying on thy Judgament of this

N N\

are juniors to the present applicants. Hence it will be incongry=-
ous .if the junicrs were given temporary ststus and senlors wera
not given the ssme. The applicants in OA 697/91 were givan
tamporary status in'vieu of the directions in that OA by this
Tribunal and that cannot be quoted 8s & ground Por getting

the relief for the appli.ants haerein. In the above referred

OA 697/91 there ia nou enslysis in regard to the implication of

UM dt.12-7-94, In any cese even without ralying on ths judagement,
the applicants a;s antitled to get the reliaf as payad for in

this DA in vieu of what is atated above,

10, The learned counsal Por_tha applicants slso relies

on thﬁ judgement of Calcutta Hanch of this Tribumal in GA 929/90
and OA 910/90 dt.30-1-95 (Remnath Paowan & amather Va, Union of
;ndie) to stalu that even if the applicaents ere not engagod efter
Leing spongorad by the Emplaoyment Exchange, thuy are entitled for
the reqularisation. I do not want to.comment on this as the

eligibility of the apgplicants to get temporary status has already

been taxen in visw of ths ruls positian,

11, - The applicants also submit that in view of the Apex
Court ruling in Pyara Sing‘'s case, they are entitled for grant
of temporary status. I do not consider it necessary to go into
this contention as tha epplicants are entitled for grant of

tbmpornry status even under dopartmcntal inatructions,

'00-07.
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\\2'. In vieu of uhat is stated above, (i) the OA L® ‘allowved

and the applicants should be granted tamporary ssatus with
d .

effect from 1-9-93 (ii) the consequential Lenafits arising out
of that stptus should also be glven to the applicants within g

period of 3 monlhg From t he dote of receipt of a copy of this

order.

13, 0.A. is orderwd acrturdingly., HNNo costs..
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Betugen :-
MoGrinivas

+s Applicant
A
T¢ Tha Cunidssiviwr of Customs &
Cantral Lxcisa, Lal Bahsdur Stadium,
RBagheerbagh, Hyderabad~29.
2, The Auast, Lumuidaioner.of Cantral
breisw, Uivigion IX, Pornet Bhavan,
Remlkot, Hydu:&)ad.

3. Union of I dia rep. by its Secrsetary,
M/o tersonnel, Public Grevisnces &

Punsions (Dup.t ol Personnel & Training),
NBU DE lhi .

.o Respdndents

Counsel for the Applicant : Shri PJk,Vittal

Counue. tar thy Mugpundwnta 3 Shri V.Aajuahwar Rao, Lhal

CORAM:

o .o e e

THE HON'BLE SHRI R.RANGARAJAN  :  MEMBER (A)

(Order per Hon'nle Shri R.Rangarajan, Member (A) ).
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(Drder per-Hon'ble Shri R.Rargarajan, Member (A) ),

Heard wrl b.b.Vittsl, counsul for Lthe suplicant

gnd Sri V.Rajeshuar Rpo, stending counasl for the respondentae,

7 Ther appli ant in Uhis OA wans Inltially weigeyed &g a
daily rated caesual worker for performing duties of S;eeper in
anthépalii Renge Oivision-VIl of thu Central Lxcise Depert-
ment at Hyderahad on 15-?-91 at Rs.B/~ per day. Tne fact that

Ehy wmpp et wwo o workdng from 18=7-91 po Pull Line Cebunl

labovurer ia wvidont from the letter dt.19-12-97 (Anneruce A=}

to OA)., The appli. ant filed represantstion requestiry for graent

uf tumporery status by his lettsr dt«14-06-96, which was rejected

by tne ilmouyned ordur ND.C/11/31/17/95~ES~5 Ut . 27=9=95 (Annuxur v

S to the OA).

3 Thia O.A. i ® Filed preying for a direction to set ;

aaide the impugned letter dt.27-9-96 and consequently to grant )
f& nim tho tamporary‘status with effect fProm 1-9-93, t he date when

the cesual labcurers (Temporary Status & Regularisation) Scheme

camg into Forcs.

4 . It ig an admitted fact that the applicaent is a full
time casual labourer. Thc contentions of both sides and the
brﬁyﬂx in thia OA are similar t¢ the one submitted in 0A 404/96}

In vieu of the reaesons given in OA 404/96, which is dispoecd o

-

s
today). Fryieg Ul TUASSHagIvan in DA J04YH6 this Q.A.[ilao to

|

ce allowsd for the same resacns. l

In the result, the impugned letter No.C/11/31/17/

|92
L]

95-55~5 dt.27-2-26 is sat sside. The applicant should bLe Yewns

ﬁ)_" | S ..fa.
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granted temporary status in accordance with the

and ths consequentisl benefits on that basis sh

grantud to him withio 3 montho Prom the dutu of

cofpy of this order,

Go The U.A. Llu ordurwl peccordingly.

: sorvtrs ¥fg
BRTIFIED TO BE TRYE GOFY
NI
C'\_.."-.:‘ ')Q_\ ~ by e_\_\\.\_:}\\ ~y
arreen afwr
COUNT OFFICER
wrds wmalia aliET
Ceattal Admuisiative Tribunnl
parrarz 14978
HYDERABAL BENCH

T iy
\&“\ ;\

1€

scheme promul=-

grted by office mgmorandum No.51016/2/90-Estt (C) dt.10-9-93

ould dlao be .

Yrucwulpt ol a

No conto.
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IN THL CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERARBAD

OA.991/97. '|
Between ﬁ*"
é
C. Balakrishna : ApplicantfxéN
and

1. Undon of indla, rep. Ly
“he Secretary,

M/o Finance,G¥et., of India
New Delhi

2. The Commissioner of Central Excise

Bashear Bagh
Hyderabad 500029

3. Supdt. of Cantral Excise -
Azambad I Range
Hyderabad , : Respondents

p.P, Vittal
Advocate

Counsel for the applicant

Counsel for the re:pondents : N.R. Devaraj
Sr. CGSC

CORAM

HON., MR. H. RAJENDRA FRASAD, Member(Admn.)




j \*a k ’ i . . |
K o On.991/97 dated i August 4, 97
'§ Judagement ( ]

Gral order {(per tien. My, H. hajorara brasad, PR T VAL

Heard Sri F.P. Vittal for the applicant and Sri N.R.
Devaraj far the respondents.
i. The . facts and circumsténCms of the case are similar
o to OA.408/95, 404/96, 1352/96.
2. 1f the .contention of the applicent as regarde his
continuous aervice of nore than 206 daye in any year is
correct, and 1if he is otherwisec ¢Yigible for grent of
temporary status followed by subsejuent regularisation in
terms of tH& gcheme ~velvad Yy he Duepartmont of - Fereconnel
and Training with ¢ffvet from 1-9-93, the claim of the
applicant shall ‘be consldersed and nwceasary relief be
granted tc him by the respondents. This mé%be done within

90 days fron the date of reccipt of copy of this order,

3. Thus the CA is disposed of.

PRl
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CZHTRAL ADMINISTRATIVE TRISUNAL .
HYDER ABAD  BENCH ‘ . |

— — . e i oy e e

—— e iy (s e TR e P

,__G;_B_O_\;_\?::?_E_(mt\i\ﬁ:—;____l_.____._.__u._____.-.._._._ﬂ.;:.& titioner (s) e

~--RPevVittal tdvotate For the -
. . Petitioner (s)

Versus , .
Cemmissiener, eantﬁal Excise | |
: ( sthers ‘
Hyderasbad and 2 ot oo nent (o)

T T T T A T e e iy A kL B4R g oyt e e ld g s P i A AL o . — 4 . o — s

V‘ RO\?—M‘-@:-&M ————— e agdvocste for the |

fespondsnt (s)

THE HCH'BLY SHRT 3, RAJENDRA PRASAD, MEMBER (ADMN.) -

THE HIR'SL: SHAT C ' , \
. . C. [

L
, , . - . ) I , I
1. uhether ~Eparters of local ®pers ma, ce allowsd to see - r\°~ |

the judgemsnt? ' _ '

: .

' ‘ NO. [

2. To be referred to the Regorter or not 7 . !
. |

No.

3. Whether their Lordships wish to sec the fPair copy of
the Judgenent ? ' '
4. Whether the Judgement is to be circulated to the other |
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1IN THE CENTRAL ADMIRNISTRATIVE TRIBUNAL: HYDERADAD BERCH
AT HYDERABAD

[ S
Sl ®

OA.1452 /97 , ‘ 4t .31-10-97

" Between

P. Ravi Rumar s Applicant

and

1. The Commissiener of Central Excise
Basheer Bagh .
Hyderabad 500029

2. The Supdt. of Central Excise

Centenment Range
Secunderzbad

3. Unien eof India, rep. by
The Secretary, Min. ef Finance :
Gevt, of India -

New Delhi \ - : Respendents
Coeunsel feor the apzp'licént ' s P.P. Vittal

' : Advecate
Ceunsel for the respenients ' % V. Rajeswara Rae
CORAM

By

HON. MR. H. RAJERDRA PRASAD, MEMBER (ADMN.)




-

OA. 1452 /97 dt .31-10-97

Order

"+ Oral stder (per Hea. Mr. H. Rajendra Prasad, Marber{amdma.)

~
o

Heard Mr. P.P. Vittal fer the applicant and Nr.v.
Rajesvaras Rae fer the respemients.
1. The applicant claims te have rendered 2 eontnpm
requisite service in successive years fer the purpese eof
temporary status and regulaerisatien. He continuql te be
in casval empleyment till date. He merely prays that his
case be examined in terms ef scheme premulgated by the
Gevernment ef India, Ministry ef Persennel, in Septexzber,
1993, regarding grant ef temperary status and regularisa-
tien of casual werkers.
2. 7This issue has been examined in seme earlier cases
and certain directiens have been issued. Three such Cases
have been cited by the applicant -(Aunexure.s' te 7). Thers
- are ne® new questiens eor issues te be examined afresh. The
respendents are directed te scrutinise the c¢laim ef the
applicant in terms of the previsiens ef relevant scheme
and take a suitable decisien within 90 days frem the date
of receipt of cepy of this erder.

3. Thus the OA is dispesed of at the admissien Btage.

Dated 3 Gcteber 31, 97
Dictated In Open Ceurt

sk




" 'OAe1452/97

C022 gos-

1; The Commissioner of Central Excise, Basheer Bagh, Hyderabad.

.é; .The Supdt. of Central BExcise, Contonment Rénge,
© secunderabad,

3., The Secretary, Ministry of Fimance, Goﬁt. of India, New ﬁ%lhiﬁ'
‘4, One copy to Mr, P,P.Vittal, Advocate, CAT., Hyd. |

5, One copy to Mr. V.Rajeswara Rao, Addl.CGSC., CAT., Hyd,

6, One copy to D.R;(A), CAT,, Hyd.

7. One duplicate,

srx
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IN THk CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BEN?H AT HYDERABAD

THE HON'BBE \R.JUSTICE.
VI QCHAHRMAN

and

THE HON'EBLE MR.H.RAJENDRA PRASAD :M(a)

| |
ORDER/SFUEGMENT. |

T.A.NO.. ' I (Wc‘Po ’ )

Admitteg and I %éizaﬁirectiohs issued,
Ailmﬁigfftfffp . .

Disposed of wi-th—Birettiomsc
Dismissedq,
Dismis aSHWithdrawﬁ
Di smissed for defa'ultl
Oidered/ jedted |

No,ordex &8 to. costs,

[ Py weTeTRy AiRE
r ' Ceamll &dm@vj&ve Tribunal
| g DESPATCH

oy s
HYRPELABAD BEMCH -

37 NOV 1997 \@?(E |



' OA, 1452/97 6t .31-10-97 <

Oordor

Oral erder (per Hea. Mr. H. Rajemdra Prasad, Merber (Adwn.)

fleard Mr. P.P, Vittal fer the applicant and Kr.V.
Rajesvara Rae fer the respeadents.
1. The applicant claims te have rendered a centinusus
requisite service in successive years fer the purpese of
texporary status and regulerisatien. He e-ptinues te be
i{n casual empleyment till date. He merely prays that his
cate be examined in terms of schems premulgated by the
Gevernment of India, Ministry ef Persennel, in Septexber,
1993, regarding grant ef temperary status and regularisa-
tien of casuzl werkers.
2. This issue has been examined in seme earlier cases
ané certain directiens have been issued. Three such cases
have been citeé by the applicant (Annexure S te 7). There
sre ne new questiens er issues te be examined afresh. The
respendents are directed te scrutinise the claim eof the
applicant in terms of the previsiens ef relévant schems
and take a suitable decisien within 90 days frem the date
of receipt ef cepy of this erder.

3. Thus the Oa 18 dispesed of at the admissien ftagc.
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IN THE CERTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

OA.1452 /97 dt.31-10-97

Between

P. Ravi Kumar s Applicant

1. The Cermissiener of Central Excise ?,

Basheer Bagh
Hyéerabad 500029

2. The Supdt. of Central Exclsce ‘

Centenment Range
Secunderabad

3. Unien of India, rep. by
The Secretary, Min. ef Finance

Govt. of India
New Delhi : : Resuvendents

s P.P. vittal

Ceunsel for the applicant
Advecgte

% V. Rajeswara Rae

Ceunoel feor the respendents
CGsC

CORAM
HON. "Rf H. RAJERDRA PRAS’D, MEMBER (ADMN.)




IN THE CENTRIAL ADMINISTRATIVE TRIBUNAL

FORM - NO. 21.

( sec. Rule 114.) _
HYDERABAD BENCH., HYDERABAD.

o Cp Bolis
0.4/ & 7&(5-1 Ceeeiiseaaneans 19?}.l
o.,.......eo.of?.,ﬂGEQU1o.......o eeeenesooAprlicant (s)

Versus

NS Phraped, Coveemiasinme

nnnnn o o s 8w LY o o

&8 63 020 % 82a®0ae

G G o~ et
o ' Respondenﬂs)

-,
- " T, Il
TNDEX SHeET
Mt RN o 5. e £ — i T
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Descri;tion of documents Fages.
and dates.

8 © g ¥ 2 8 s oy %5 8 00O e D

Serial No.

a ® o8 %0 o 8 3 Bc 0 %H ST @ ® B oD G w8

" e 8 5o 0

Docket orders. ' ) ' /

Interim orders

Yrders in M.,A (s)

—

Reply Statement : ;
. ' -~

Rejoinder _ .
| /D #m ‘

ORDERS in(Final orders) / L{ ~ é?“‘ ? g

uuuuuuuuuuuuuuuuuuu

& 8 n s 4 OS5 e B S S &R S B EY 6 en NCE B sawm @ "as o000 m = @

) ‘certified that the file is complets

4///12%21 ' in all respects.

€aling Hand.

Signature of&

(In reoord section)

Signature of 5. 0.




(SEE Rule 12) ".-ﬁérm No.4 °
CENTRAL ADMINTSTRATTVE TRIBUNAL. HYDZRABAD BENCH: HYDERA3AD:

QROEK SHEET

| R -No . SO\Q&\”\- .
O&, NO - " ,,,_,,W_"_‘Ll-i_ms;_,'?:;\mé? L |

PN

~

- g[ QZCKNA QEFJCYVCQ\ e e et Applicant(s) ‘,{

Through M/s. e - > : ‘Advocate

19

V. E xS U

\ |
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MEMORANDUM OF CONTEMPT PETITION
(UNDER SECTION 17 OF ADM_!NISTRATIVE TRIBUNALS ACT,1985)

IN THE CEXTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH
| | 'CONTEMPT PETITION NO. £O OF 1008
™ .

OA NO. 14352 CF 1997 !

BETWEEN

P.Rayl Kumar S/0 P .Balaiah,
Aged 25 yrs o/o Suptd, Of Central Exercise,

Cantonment range , Secunderabad

;,E.

AND
1. Shri. MV.S. Prasad,
Commigsioner (1) Central Excige & Customs,
Basheetbagh, HYDERABAD

| N

|
Applicant/Pethioner
|

Respondent/contemnor
|

|

Respoladenlslmspondants
(Not necessary parties)

NEW DELHI

For the reasons mantloned in the accompanying affidavit, Il‘hs respactfully prayed
that this Hor'ble Tribunal may be plensed to lake cognizance of the offence com-
e - mifted by it first Respondent namely ShriM.V.G. Prasaqid, Commissioner (1),

"y,

Central Excise & Customs, Basheerbagh, Hyderabad in refspect of the 5rders of

this Hon'ble Tribunal dated 31-10-1997 In OA No.146% of i997 and direct him to

appear before this Hon'ble Tribunal and may be pleased ‘io pass such order of '
further orders as this Hon'ble Tribunal may deem fit and proper In the circum-

I .
Wy

Counsol fo} Mpplcant/Patitloner

) - stances of the case.

Date S\, .S\Y

HYDERABAD |

e e IR T S

.,,,_‘;
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL BENCH:AT i
_ HYDERABAD . L ;
CP NO. OF 1988 o i)
p OA NO. 1462 OF 1887 ' R _f
£.RAVI KUMAR APPLICANT/APPLICANT - -i_.---'if-% X
AND ' |
SrM.V.8 Prasad, .
> Commissioner (1), '
Central Excice &Customs,
Bashaerbagh, Hyderabad
AND TWO OTHERS RESPONDENTS/RESPONDENTS
_\" L)
AFFIDAVIT
1. | PRAVI KUMAR /0 P.BALAIAH, aged 28 yre employed s cosuel - R R
Tt worker (sweepor)tn the ofﬁce of Supl Of Central excise al Cantonmem -
range, Hyderabad do heraby solemnly and sincerely affirm and state on Oath -
as follows: ] '
2. | am the applicant herein as such | am wal_l acquainted with the facts of
fhe case. -
3. | joined the central excise Department at Cantonment range, Hyderabaed
under Respondent No.2 on 14-6-1991 as a full time contingent worker«-
- (sweeper) on dally wages. | am being paid monthly at the rate of R5.45/= per
77 - day exciuding Sundays end holideys. The Gow. Of India through the Depart: .+ 4] <




;b‘_

ment of Personnel and Tralning formulated @ scheme known as “Casual la-

borers (grant of temporary stat'tfs and ragﬁ!artza!lon)SchemM993” by vyhich i
*Temporary Status” is req:.ured t.o be conferred on all casual laborers wh6 are |
employad as on 1-0-93 and rendered conlinuous service of one yeaf‘ (208 e
days’in the case of offices obsérving five days a week). Though I have fuffilled

{he criteria laid down in the said scheme | was not granted Temporary status e ;
resutting In filing of OA No.1452 of 1997 in this Hon'ble Tflbunal. |

4.This Hon'hle Tribunel was pleased o hear the mattar on 31-10-87 and Is-

syed diractions , the operative portion of which Is as under (Annexure A1). 3

“This Issue has been examined In some earller cases and certain di- )

" rections have been issuad. Three such cases have been cited by the
applicant (Annexure 5§ to 7). There are no new questions or issues lo
be examined afresh. The respondems’ are directed {o scrulinze the '
‘claim of the applicant in terms of the provision of relevant scheme and

take a suitable decision within 80 days from the date of receipt of

copy of this order". '

a. | submit that in respect of the three matlers (Amiexures 5 {o 7) namely

O .A No 404796 OA 1313/96 & OA 991/, as also In ancther four similar cases,
the Respondent (1) granted *Temporary Status” to the casual labour men-
tlonad therein with  effact from 1-9-83 as could be seon from esteblishment

Order (NGO) Nq.21 of 97 dated  13-8-87 issued by the office of the Com- _ -

missioner(1} Customs And Central Excise(Anexure A2). It is also understood’




{ice.

that in all these matters the arrear§ of pay from 1-9-83 have been also dis-

iributed to all the nine applcants therain.

6. | Submit that inspite of passage of more than seven months from the ime

of receipt of the Orders of this Hon'bie Tribunal, as against a time frame of 90

days, nxed by the Tribunal, the Respondants discriminated and doliberately .

did not grant "Tamporary Status® 10 me causing monsetary ioss and deprlva-
tion of basic nacessities of life. | also got issued a legal Notice on 24 3-98 re-
questing the Respondents to comply with the directlons ‘of this Hon'ble Tribu-

nat hut of no avall, Hance | am left with no other affective alterhative for ob-
talning compliance of the directions dated 31-10-87 of thie Hon‘bjle Tribunal by
the 1 raspondant than to invoke the Jurtsdiction of this Hon'ble iribunal under

gaclion 17 of the Adminisiration Tribunal Act,1986.

7.1 therefore pray thai in view of the facts menlionad above this Hon'ble Tik

bunal may be pleased to take cognizance of the offence commifted by the Com-

missioner (1) Ceniral Excise Customs, Hyderabad in respecl of the directions

dated 31-10-97 of this Hon'ble Tribunal in OA No. 1452 of 1997 and direct him to
appear before this Hon'hle Trihunal and may be pleased lo pass stjtch other or&"ﬁf

of orders as this Hon'ble Tribunal may deem fit and‘proper in the ‘ﬁnterast of jus-

ot R

DEPONENT .
Sworn and slgned before me |
SR
(ADVOCATE) q\\k\\q‘

.
——
-l



IN ‘Pl CENTRAL ADMINISTRATIVE TR IBUNALI NYDERABAD BENCH

i | AT HYDERABAD
OA.14% 2 /97 dt.31=10-97
’
- Datwaen
r. Ravi Kunar s Applicant
-—.—._-—-——‘_ﬂ—’“““‘—h
wind e —— _
g 1. The Coemmissiener of Central Excise
feaheer Bagh
Hyderatras “oO029
: 2. the Supdt. ef Central Exclse
Centenment Rénge ‘
Cepunterulidd
3, Unien ef Indls, Zep. by ’
e Secretaly. Min. &f Finance
Govt. of Indla _
Kew Delhi L o } Resvendents
. i .
Cwunsel fer the apslicant : P.P. Vittal
Advetate
Ceunsel fer the r05p§ndents Vs Rajeswara Rae
' cGsC

= HON. MR . H, RAJENDRA PRAS D, MEMBER (ADMN )

N
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OA. 1452797

Trder

Oral wrder (por Hem. MC. H, Raje

Hegréd Mr. P.P. Qi“tal fer ¢t

hajeewars Ree for the roupandgutl.

1. the applicamt claims te¢

rcquiuitu lcrvice Ln successlveo

vamporary status and regularisatien.

(i cgoual empleyment till dguc.

havc‘tondorol

at.31-10-97
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C.P.YNe.B0/981in
Q.A.Ne.1452/97. Dt. ef Decisien : 14-02-38, |
\
P.Ravi Fumar «s Apmlicant. |
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Vs
shri M,v.S,.Frasad, |
Cenmissiener (1) Central
Eﬁ%%ﬁ%e%bggﬁf.ﬁgﬁeraba@. .. Respondent, !
Ceunsel fer the gmplicart 3 Mr.P.P,Vittal ‘

Ceunce] far the reswendeant

Mr.V,Rajeswars Rse, Addl.CGSC,
CORAM:~ : |

THE HON'BLE SHRI R, RANGARAJAN MEMBER (ADMN.)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)
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OmAL CRDER (PER HCN'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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2. The learned ceurssl fer the seplicant submits that |
of . |
after filisg/the CF the directiem has been implemented, Hence,

he wrays fer Withdrawing of the CP., He is permitted te withdraw

the CP,

i

3. The CF is cles=€, - Ne cesta,

|

- |

/%;g;L“JA~94;::::::::::::::/” O\Vf\\_,/ﬂl_,,/éég? |
(R, 8. IJAT TARAMESHWAR) (R, RANCARAJAN)
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